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(ﬂallucred by Hon.S.Zaheer Hmsfni‘}

Uma Shanker uas employed in the Ranl
fstablishment under the Perman=nt Way InSpaetdne |
Northern Ruiluay, Manauri, Allahabad, He filed ay';;
application undﬂr-tha payment of Wages Act, 1836

: (hereinafter referred to as the p,W.act) before the r}f: | ——

. "‘|

Authority appointed under the Paym=nt of Wiges Act

for Allahabad Area, claiming payment of Rs. 61,600/— _@ o
as wages and compensation amounting to Rs. 6 16%000/-
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3y an order dated 24. 12\1586 this case has been transﬁayy"
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to this Tribunal purporting te be under Section 29 of

the Administrative Tribunals Act , 18855
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‘In General Hanagser, H,E.Ralluay, Gurakhgﬁﬁ 1¢§2ﬁ
and others, vs. Phooloeo and othors (Civil fisc. ﬂri&

petition No. 13349 of 1986 decided on 2,521 A
Division Bench of the Hon'ble High Court ak gllahabﬁd
has held that the jurisdictian of the Praaarihsd
Authority under the P.U.act is not ousted by the

/MC provisions made in the Adminictrative Tribunals gﬁﬁ:’




Trihunal. So, ue ﬁﬂﬁ? “'if.ﬁf“exﬁ*T;fﬁiﬁ been wrongly
transferred to this T riblfﬁa F !‘ﬁr e I ;"'.::"*__. nn "_:.:':- g" - cide the __
same for want of Jurisdlait:l.m‘gi B A | |
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appointed under ths Payment of Wiges Act for A
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